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DELHI BENCH ‘B’, NEW DELHI

Before Sh. L.P. SAHU, AM And MS. SUCHITRA KAMBLE, JM
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Revenue by : Ms. Anima Bornwal, Sr. DR

| Date of Hearing : 11.05.2016 | | Date of Pronouncement : 12.05.2016 \

ORDER
Per L.P. SAHU, AM:
The assessee has filed an appeal on 16/02/2012 which came up for

hearing before the Bench on 17/04/2012 and on the request of the
assessee case was adjourned for 11/09/2012. Again on 11/09/2012 the
assessee filed an application for adjournment and bench adjourned the
case for 14/01/2013. Again the case was fixed up for hearing on
23/05/2013. On 23.05.2013 written request made by the Id. AR of the
assessee for adjournment the case and the bench adjourned the case for
21.10.2013. On 23.03.2014 the case was fixed for hearing, none present
on behalf of the assessee. As per the order sheet this case was adjourned
many times but lastly for hearing on 11/05/2016 by issuing notice
through speed post to the assessee. Today we have received a notice un-
served with the remarks by the postal authorities that the assessee has

“left without any information”.
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2. Keeping in view the facts and circumstances are explained above,
we are of the view that the assessee is not interested to prosecute the
matter in dispute. The assessee has not supplied any fresh/new address
for sending the notice of hearing of this case no useful purpose could be
served to issue notice again and again to the assessee on the old address.
We are dismissing the present appeal for non prosecution with liberty to
the assessee, if so advised the assessee can file application for recalling
of this order that would be decided as per law.

3. In the result, the appeal is dismissed as un-admitted.

Order Pronounced in the Court on 12.05.2016

Sd/- Sd/-
(SUCHITRA KAMBLE) (L.P. SAHU)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated: 12.05.2016
*Kavita Arora
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